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H0N*E1£ DH. 30SE P.VERGfCSE ,VICE CHAlRPiAN(3)

HON*BL£ {«IR. N, 5AHU, PlEl^BER(A) .

Shri Sarvajeet Dubey
S/o Shri Baij Bath Dabey
R/o 31 I Aurangzeb Road
Neu Delhi»110011* •«• Petitioner

(By Advocatei Sh.S.C.Luthra alonguith
Shri Q.P.Khokha)

Versus

1» Shri R.K, Thakkar
Secretary(i^inistry of Communication)
Deptt* of Telecommunications
Sanchar Bhauan^
Neu Delhi-IIGOOi •

2, Shri SampAt Kumar
General flanager
Northern Velecom Region
Kiduai Bhauan,
Neu Delhi. ... Respondents

(By Advocate Shri R.P.Aggarwal)

ORDER (Oran

By Hon'ble Dr.3ose P.l]ferohese.tfC(3^.

In this C.P. the petitiofier is complaining

against non-implementation of our order dated 9,4,97,

according to which respondents were to verify whether
I  paid

the petitioner was be^figi^as daily rated mazdoor

or as Casual Driver, On verification they have found

that the petitioner has been paid as Casual Driver*
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2, Learned counsel for the petitioner submits

^  that even if the petitionBr uas actually engaged

as CasUal Driver^ as long as he does not claim fo£

reguiarisation in Gr**C*, he sould have been treated

as a Daily rated f)azdoor in Gr«'D' and the benefit
%

of the claim should have been extended to the

petitioner.

3. Learned counsel for the respondents submits

that such an issue does not arise in the C.F,

Petitioners may make a representation in this regard*

it can be considered in accordance uith the rules.

ye find that the respondents should not have any

objection to consider the case of the petitioner as

Daily Rated Flazdoor after foregoing his claim for

-■Â  reguiarisation in Gr,*C' for the purpose of availing

the benefit of Gr.'D* as Daily Rated Flazdoor, Uith

these observations* the C,P, is disposed of.

Notices discharged.
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